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Mr. Deputy-Speaker: 1 thought the
hon. Member wanted to put a supple-
‘mentary on this. Hon, Members are
too much in advance of the times.

COMPTROLLER AND AUDITOR-GENERAL

*1367. Shri K. C. Sodhia: Will the
Minister of Finance be pleased to
state :

(a) whether Government propose
to bring forward a Bill regulating
the duties and powers of the Comp-
{roller and Auditor-General as con-
templated under Article 149 of the
Constitution;

(b) if so, when; and
(c) if no, the reasons fherefor?

The Deputy Minister of Finance
(Shri M. C. Shah): (a) and (b). Thc
matter is under consideration but it
is not possible to ray at this stage.
when a bill will be introduced in the
Parliament;

(c¢) Does not arise.

Shri K. C. Sodhia: Under what Act
are they being regulated now?

Shri M. C. Shah: Under an Order of
1926 as adapted by an Order of 1947.

Shr K. C. Sodhia: Have not the
duties and respcnsibilitics  increased
considerably since that date?

Shri M. C. Shah: Those dulies and
responsibilities are the same as those
that were being undertaken by the
Auditor-General before 1950.

Shri Joachim Alva: In view of the
extreme. pivotal importance of the
office of the Comptroller and Auditor-
General of India. have Government
satisfied ‘hemselves on two tests in
regard to the appointmeni of the
next holder of the office: (1) whe-
ther the best man was available from
all over India irrespective of seniori-
ty; and (2) whether the man was
found to be of unimpeachable charac-
ter and integrity?

Shri M. C. Shah: I do not under-
stand how this question arises.
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Mr. Depuly-Speaker: How does this
arise?

Shri Algu Rai Shastri: It is 2 rere
lecture.

Mr. Deputy-Speaker: When a ques-
tion about the Auditor-General comes,
then  evervthing relating to the
Auditor-Gencral is asked: when a
question about tobacco comes, then
everything about fobacco iz asked.

Shri 8. N. Das: In view of the fact
that in the departmental report for
1952-53 it was stated that a draft Bill
was ready and final touches were
being given to it, may I know the
reason why there is so much delay in
this matter? Have any suggestions
from the Comptroller and Auditor-
general been received with regard to
this Bill?

Shrli M. C. Shah: No. Suggestions
from #42¢ Auditor-General have not
been received as yet. Tt was stuted
in reply to my friend, Mr. Das’s ques-
tion earlier that there were two
officers working on that. They are
discussing all these questions with
the Auditor-General and we expect
that their report after discussion with
the Auditor-General will be received
soon.

Wi F = & wied w1 wg wn
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AT sreq go ?
The Minister of Home Affairs and
States (Dr. Katju): (a) A tally of the
timber scantlings left behind on ou”

side of the river ig still in orogress
and the exact extent of the loss will





